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maintainable in the tribunal. The provisions of Section 29 (2) of
the Admunistrative Tribunals Act, 1985 are aiso relevani and
generaily, the records of the case/suit pending in any other court
over which this Tribunal acquires jurisdiction are transferred. As
the suit has not been transferred by the concerned Court to this
Tribunal, therefore, we cannot take cognizance of the matter till the
records of that suit are transferred. In the circumstances of the
case, the matter can be iooked into only after the records in the

pending case are transferred.

6. In the result, for the reasons given above, as the O.A. is not

maintainable, it 1s dismissed. No costs.

v /{M W
(V. Srikantan ) (Smt. Lakshmi Swaminathan)
Member (A) Vice- Chairman (J)
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